
N THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

• 

DATE OF DECISION_ •  

•J. Mani 	 • 	Applicant 
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Whether Reporters of local papers may be allowed to see the Judgement ? 
To be referred to the Reporter or not? N' 3  
Whether their Lordships wish to see the fair copy of the Judgement? tfq 

To be circulated to all Benches of the' Tribunal ? ( C 

JUDGEMENT 

• 	 (Honb] Mr. S. P.Mukerj 1, Vice 	airmafl 

We have heard the learned counsel for the 

applicant on this application in which the applicant 

who is working as aiperintëndeflt Grade 1 has challenged 

the impugned order dated 28.1.93 atnnexurel in 

so far as it transfers him from the of flcé of GE E/11, 

•Cochin to CW (P), IW, Cochin. Since there is no 

change of station nor is there any stirna attached on 

this impugned order 1  we do not find any case for judicial 

intervention. The applicant has filed a representation 
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against the order of transfer On 6.2.93 (Annexure_nl, 

in the above cir1mstances, we dismiss thè. applicat-

ion under Section 19(3) of the Athi frxjstrátjve 

Triana1s Act rnan it clear that nothing in - 

this order of the: Tribunal shall prjidice the 

applicant's representation atAnnexure,II being 

consIdered on merIts and in accordance with law 

by the respondents.' 

(A.v.H 	s) 	 (S.P.Mukerji) 
Judicial Member. 	 Vice chairman 
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